N

DA, w—za/ar

T —

Notes of the Registry Orders of the Tribunal ’ -~
carry out necessary amendment to the Q.44 . ‘
, after which the matter woulkl he put up again
A 7/}-9‘» 2 | for issuing notice to the Resgpondents.
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for the railways also.
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Order dated 31,3,$5
Heard Mr.N.R.Reutray,Ld,Counsel for the

applicant and Shri R.C.Rath,Ld.Standing Counsel
(en whom a copy of this 0.A, has been served)
appearing fer the Respendents/Railways,

Applicﬂnt made sdyveral representatiens te
the authorities in the Department, by sendin¢
extension of benefits available under the Railway
Board's circulate Ne,138/2808 dated 30.5,2000,

Without entertaining inte the merits of this
Original application, the same is disposed of with‘
direction te the Respendents te censider the grieva
nces e f the applicant (as raised in his representa-
tiens as well as in the present O0,A.) by keeping
in mind the Railway Board's Circular (referred te
abeve) and te pass necessary orders within a
period ef 128 days frem the date of receipt of
copies of this erder,

Send cepies of this erder aloncwith cepies ef
this Original Applicatisn te the Respendeénts and
free cepies of this arderrbe handed ever te the

Ceurs els appearing fer both sides,
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